
IN THE CENTRAL AOra.NlSTRATIUE TRIBUNAL
PRINCIPAL BENCH

NEW DELHI.

OA- 1490/92

New Delhi this the 4th day of Ojly, 1997,

Hon'ble Shri S.R, Adiga^ Cternber (a)
Hon*ble Smt.Lakshmi Su/aminathan, Member (0)

Shri DcK.Bhaakary
s/o late Shri PUC, Bhaakar
inapactor of IfoxfcsCConstruction)
Northern kailuayy
under Oy.Chief Engjneer(Con8tn.)
Tilak Bridge, New Delhi.
(By Advocate Shri B.S. Plainee )

Vs.
Union of India I Through

1» The Genl.Manager,
Northern Railway,
Baroda House, New Delhi,

2. The Divisional Railway Meager,
Northern Railway, New Delhi,

3. The Deputy Chief £ngineer(Constn,),
Northern Railway, Tilak Bridge,
New Delhi.

••• Applicani

••• Respondents
(By Advocate Shri H.K.Gangwani )

order (npai )

(Hon*ble Shri S.R. Adige, Member (a)

Heard,

2. 80th counsel agtee thst this 8, a, .a/ be disposed of elth a
dlseotion to the deponents to dispos. of the applicant's representation
•Jatad 8.5,199 2<Ann.A.5) by adetailed and spewing order, in Koordance
»ltn las,, undar inttaatlon to the epplioent ulthin t,= amthe from the
date Of receipt pf . copy of tnie Judgment, de direct accordingly.
3. O.A. disposed of. No costs.

(Sfflt.Lakahmi Swaninatfian) ~
Member (3)

sk

(S#R« AdigaO
Member (A)


